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hen  this matter 	taken up, l.ceunsel for the applicant 

submits that the appeal uhich has been preforrol by the applicant 

in this matter has been decided by the authority concerned centiru 

ing the punishrnento8ed by the Jf2jisciplinary jtherity,therePere, 

the application requires majer change. He further submits that 

he would like to file a fresh app1icatin in this matter and, 

permission may be granted to withdraw this G.A. with liberty to 

file a fresh application challenging the app4'late erder. 

Ld. caunsel for the respondents has no objection to the 

above prayer of the 11, counsel for the applicant. 

In view of the abeve, the application is lismissel as 

'withdrawn'. Liberty is given to the applicant to file a fresh 

application chllen9ifl9 the appellate &d.r. 
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